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2 _Legzslatwe Assembly (Deputy Pr esident’s [a0T IX
;S'almg/ )

ACT ANQ. 11 oF 1921.

(Recewed t}Le assent of' ﬂw Gpw? nor General on the 27#& Mm*cﬂ,' e

1921)

An Act to determine :tbﬂéwsalary of the Députy-

President of 'the Legislative Assembly.

‘/ HEREAS it s p1ov1ded by sub-seetmn (8) of,

Short title.

SBalary of
Deputy-
President,

Decision in
case of doubt,

"section 63-C of the Government of Tndia Act
that the Deputy-President of the Legla]atlve Assernbly
shall receive such salary as- may be " determined by

Act of the Indlan Legl&latme It 1s heleby enacted
as follows B T

1. Tbls Act may be called the Le%
bly (Deputy-President’s Salary) Act,

2. There shall be paid to the Depuﬁy—Premdent of
the Legislative Assembly, in respect of any period

SZ?.'tiYQASSem‘

+during which he is engaged on work connected with

the business of the said Assembly, a salary calculated
at the rate of one thousand rupees per mensem.

3. If any question arises whether during any
period the Deputy-President was engaged on work
connected with the business of the Legislative Assem-
bly, the question shall be referrsd for decision to the

- President of the said Assembly, and his decision shall
‘be final.




